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Heard r.3.B.Tena, Ld Mditionai 

3tanding Counsel with recard to r4.A.348/04, 

riled y the Respondents. M. R.C.RiL 

4. Counsel for the etitI,ne i. 

By fi i.nç th - s 	Applic;i.L. 

pondents ave disclosed that t 

have withdrawn the impugned order 

rversion dt. 28.6.3 and in support 

taterent, he has su 

y o' 	tt:r 1atd 5,2.4 1- 

the Sr. kirninistrative Officer of the 

7sporent s deparüient hy c*ving a copy 

to the ap1i-int.  
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the alxve riaon ha hoone infructud 

ifl consideration of sutinission ma9. 

by both the parties, we disp 

a tnfrictu:u: 	, 
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